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GOVERNMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
FINANCE (REVENUE-I) DEPARTMENT
DELHI SACHIVALAYA, LP. ESTATE, NEW DELHI-110002

NoFIESVFin(Re-1) 20202008 1V | 747 Dated: /7 /ks
Vs

Nutifieathon Na, 092020 - State Tax

No, F.3{ 35 )/Fin.(Rev-1§2020.21/DSIV/ —In ise of the p ferred by
section 148 of the Delhi Goods and Services Tux Act, 2017 (03 of 2017) (bercinafter
referned to as the said Act), the Lt Govemor of National Capital Territory of Delhi, an the
recommendations of the Canngll, hoveby notifies the persons who are foreign company
which is an airlines company coversd under tbe notification issued under sub-section (1) of
section 381 of the Companics Act, 2013 (1§ af 2013) and wha heve complied with the sb-
rule (2)°0f nube 4 of the Companies (Registration of Foreign Compunies) Rules, 2014, a5
m:mmmmma{mm‘-wl faliaw the special procedure s mentioned below

2. The wid persoms shall neif ‘b required to flamish roconcilistion stiement in FORM
GSTR-IC 1 the Delhi Goods and Services Tax Rules, 2017 under sub- section (2) of
section 44 of the anid Aot read with sub-rule (3} of rule B of the said rules:

Provided that » sttement of receipts und pay for the finanainl yenr in respect of
it Indian Businews operutions, dily nuthenticated by o pracucing Chartered Accountaet in
India or o firm or # Limhed Lisbijity Pactnership of practicing Chartered Accountants in

MVuhhnmmummmwugsrsmunrmmmmw
financlal year, ?

&), This notification shall came insa force n the 16 day of March, 2020.

i Ty order und in the rame of the
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& 5‘(0 l Dy. Secretary IV (Finnnce)
‘ NoF33SYFin(Rev-1) 2020-21/DS- IV /=) Datedt . 24,

Copy forwasded for Information fo-
4} 1. The Principal Sccretiry to the Han'ble Lisutenant Governor, Delhi
@ 2. The Principal Secretary (Finarce), Govt, of NCT of Delli, Dethi Sachivalaya, 1.8, Estats,

New Delhi
3. The Seccretary (GAD), Govt. of NCT of Defhi with the request to publish the notification
ity Dalhi Garetie PartlV (Extraondinary) in today's date,
‘p{ The Commissioner, State Tux, Deldii, Vyspar Bhawnn, LP. Estate, Now Deihi,
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. The Additionnl Secretary w the Hon'ble Chiel Minister, Gowvt. of NCT of Deathi, Delhi

Sachivalayae, LP Estme, New Delhi
6. The Secretury to Finsnce Minimer, Govt. of NCT of Delhi, Delli Sachivalayw, 1P
Estate, New Delhi
7. The Additional Secratary {Law), Gavt. of NCT of Delhi, Dells Sachivaluyn, LP. Estate,
New Deihl
8. The IS, to the Leader of Oppesition. 29, Delli Legislative Assembly, Old Sceratutinl,
Dethi.
9, OSD 1o Chief Socretary, Govl, of NCT of Delbl, Delhi Sachivalaye, LP, Esate, New
Deihi.
10, Guard File.
11, Website.
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